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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

Original Application No.110/2011

Date of decision:30.07.2012

HON’BLE Mr. G. SHANTHAPPA, JUDICIAL MEMBER,
HON'BLE Mr. B.K.SINHA, ADMINISTRATIVE MEMBER.
Vikram Singh Tomar S/o Shri Ramesh Singh Tomar, aged about 28
years, R/o House No.3, Behind Roadways Bus Stand, Phalodi,
District Jodhpur, at present employed on the post of Signal
Maintainer-I at Phalodi Junction Railway Station under Senior
Section Engineer (Signal), East Jodhpur, North Western Railway.

, | _ "1 Applicant
Mr. J.K.Mishra, counsel for applicant.

Versus

1. Union of India through General Manager, North-Western
Railway, Hgrs. Jaipur Zone, Chainpura, Jagatpura, Jaipur,
Rajasthan. |

2. Chief Signal and ‘Telecommunication Engineer, North-
Western Railway, Hgrs. Jaipur Zone, Chainpura,
Jagatpura, Jaipur, Rajasthan.

3.~ Assistant Personnel Officer, NWR, Jodhpur Division,
Jodhpur.

4, Senijor Divis_ionél Signal and Telecomnmunication Engineer,
NWR, Jodhpur Division, Jodhpur.

5. Shri Rajendra Kumar Meena, Signal Maintainer-1I, through
the Principal Indian Railway Institute of Signal Engineering
& Telecommunication (IRISET), Secunderbad (AP).

6. Shri Prameshwar Kumar, Signal Maintainer-II, through the
Principal Indian Railway Institute of Signal Engineering &
Telecommunication (IRISET), Secunderbad (AP).

....... Respondents

Mr. Vinay Jain, counsel for respondents No.1to4.
Mr. Ankur Mathur, proxy counsel for
Mr. Kuldeep Mathur, counsel for respondents No. 5&6.
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ORDER (ORAL)
Per G. Shanthappa, Judicial Member

We have heard the learned counsels for the respective

parties.

2. The above OA is filed under Section 19 of the Administrative
Tribunals Act, 1985 seeking the relief of challenging the order
dated 15.04.2011 (Annexure-A/1), may be declared illegal and the
same may be quashed, and further relief of direction to the official
respondents prepare the selection panel afresh for the post of
Junior Engineer (Signal) on the basis of overall merit of the

candidates.

3. The official respondents, after service of notice, have issued
an order dated 10.02.2012, in which they have withdrawn the
earlier selection panel, and they wanted to go for fresh selection. It
is relevant to extract the order dated 10.02.2012, which is as
follows:-
Y e AN B AFHIET W B JfNGSI/HHA daaavs
9300—34800 + 4200 U< U 7T TefAlsde Pier & T8d &
05.01.2011 B! foiRgd wlem U8 fAAIF 25.03.2011 B IR WHIFAT
& yvaTd T 15042011 @ U AN B 1 o, @ 99
afhar # $8 IO 8 WM ® BRU 39 SE@d
THEEIS U3 f§F1d 15042011 & §N 9R fBU U0 U9a @t
R far oer & degaR Haled dHenRal & gfed fem
T |
SR Ug vq 999 & Hispan e @ 1 & 1"

4, The learned counsel for the applicant submits that

consequent to withdrawal of the selection, a direction should be
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given to the official respondents to conduct a fresh panel based on
earlier examination and service ‘records of the cohcerned. Learned
counsel for the official respondents opposed it and submits that
when the selection itself is withdrawn then how to prepare a panel

from the earlier selection.

5. Since the official respondents want to go for fresh selection,
this Iribunal cannot give any direction to prepare the panel from
the earlier selection. Learned proxy counsel appearing for the
private respondents submits that they filed a separate OA
challenging therein their grievances, and since they have already
filed the OA,‘ which is pending for consideration before this
Tribunal. Since the official respondents have withdrawn the
impugned order dated 15.04.2011 (Annexure-A/1), we deemed not
observe anything on the withdrawing the order dated 10.02.2012.
The official respondents have their discretionary powers, how to

conduct the test and pfepare a fresh panel as per Rules.

6. AASince the order dated 15.04.2012 (Annexure-A/1) has been
withdrawn by the official respondents, the relief in the OA has
become infructuous. If the applicant has any grievance
subsequent to fresh selection or panel, he is liberty to approach
this Tribunal in future. | Disposa‘l of this O.A. will not come in the

way of the private respondents to pursue the OAs filed them. -

7. With ¢ gbsehkyations, the OA is dismissed as infructuous.

,’ ,//
[B.K.Sinh G. Shanthappa]
Administrative Member J

udicial Member
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